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IN THE INCOME TAX APPELLATE TRIBUNAL “SMC” BENCH KOLKATA

A T AU, TP ST & gHET |

BEFORE SHRI GEORGE MATHAN, JUDICIAL MEMBER

3T 3TN W/ITA No.2269-2273/KOL/2024
(uRuray /Ay :2012-13, 2014-15,2015-16, 2016-17 & 2022-23)

Tapas Dutta Vs | ITO Ward-22(2), Kolkata
Nicco House, 2, Hare Street,
2nd floor, Kolkata-700001

PAN No. : AFAPD 7106 D

(3rhemeff /Appellant) - (w4t / Respondent)
fereiRelY &t 3T & /Assessee by 1| None
TSTET F 3T & /Revenue by :| Smt. Sima Das Biswas, JCIT-Sr.DR
geTaTs T dRIW / Date of Hearing . | 16/07/2025
gIyorr T a@/Date of Pronouncement |- | 16/07/2025

MU /ORDER

These are five appeals filed by the assessee against the separate
orders of the Id. Addl./JCIT(A)-1, Indore, all dated 26.09.2024 for the
Assessment Years 2012-13, 2014-15, 2015-16, 2016-17 & 2022-23,
respectively.

2. None appeared on behalf of the assessee and Smt. Sima Das
Biswas, Id. Sr.DR appeared on behalf of the revenue.

3. These appeals have been filed by the assessee on 12.11.2024. The
appeals have been posted on multiple occasions being 08.01.25, 19.02.25,
20.02.25, 07.04.25, 22.05.25 and now today also none represented on

behalf of the assessee. In the order sheet nothing on 22.05.2025, the
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Bench has categorically mentioned that the adjournment is last change and
no further adjournment is to be given and notice has been issued through

RPAD. The said order sheet entry reads as under :-

“\

e
: ITA 2269/KOL/2024
- : (Assessment Year: 2012-2013)
In th case of
TAPAS DUTTA
vs.
I.T.O0., WARD - 22(2)
Assessee represented by: None
Department represented by: Susanta Saha, Sr. DR, Addl. CIT
{ Eench: sMc | At the time of hearing, none presents on behalf of the
assessee,the case is adjourned to 16/07/2025. This is the
8 last chance of assessee, no further adjournment will be
22-May- given. Issue Notice through RPAD.
2025
(Thursday) /.‘
DUVV\URu\RL REDDY
VICE/ PREBSIDENT
.u/ V

4. As none represented on behalf of the assessee and as no written
submission has also been filed, insofar as there has been no submissions
which convinces me to disturb the findings of facts arrived at by the Id.
AddIl./JCIT(A). Thus, the order passed by the |d. Addl./JCIT(A) stands
upheld and appeal of the assessee stands dismissed.
5. In the result, appeal of the assessee is dismissed.

Order dictated and pronounced in the open court on 16/07/2025.

Sd/-
(STTeT ATYU)
(GEORGE MATHAN)
1% HEET / JUDICIAL MEMBER

FISThIdT Kolkata; f&siier Dated 16/07/2025
Prakash Kumar Mishra, Sr.P.S.
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3reer iy yfafa™ 3rE™a/Copy of the Order forwarded to :

1.

3rdreeft / The Appellant-
gcadff / The Respondent-

TIH 3G (37UTd) / The CIT(A),
3T G / CIT
faurf ufafAfe, smaer erdielia 3ifexur, ®raehIar / DR,

ITAT, Kolkata

IS HrSel / Guard file.
JMEATTAR/ BY ORDER,

Hcarad 9fd //True Copy//

(Assistant Registrar)
Income Tax Appellate Tribunal, Kolkata
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